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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 663 of 2025
In the matter of:

Shubham Verma Applicant
Vs.

Central Pollution Control Board & Ors. Respondents

Reply on behalf of Respondent No. 1, Central Pollution Control Board
(CPCB).

1. That, Hon’ble NGT vide order dated 23.12.2025 has sought the response of
Central Pollution Control Board (hereinafter referred as “CPCB”) in the instant
matter. Thereby, the response is made in the instant Hon’ble NGT Original
Application No. 663/2025 Shubham Verma Versus Central Pollution Control

Board & Ors. (herein after referred to as “OA”) in succeeding paragraphs.

2. That, at the outset, the answering respondent deny all claims, contentions,
allegations and averments against answering respondent CPCB in the referred

—. OA contrary to anything stated or submitted in this reply. Nothing in the OA
m wbe deemed to have been accepted or admitted by the answering

NESH AR Respo ident for want of a specific denial or on the ground of non-traverse,
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Pollution) Act, 1974. It performs the functions under The Water (Prevention

and Control of Pollution) Act, 1974; The Air (Prevention and Control of
Pollution) Act, 1981, and The Environment (Protection) Act, 1986.
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4. That, the State Pollution Control Boards (SPCBs)/Pollution Control
Committees (PCCs) in every State/Union Territory have been constituted under
the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 and are responsible for

implementation of the provisions of both the Acts in their respective

State/Union Territory.

5. That, the issues raised in the matter are about the construction activities
involving alleged extensive demolition and construction of approximately 80
washrooms inside office campus of the applicant in Mehrauli, Delhi. It is
further alleged that the construction activity had started from 22.11.2025 and
is continuing inspite of the restriction imposed by GRAP-III and I'V.

PRELIMINARY SUBMISSIONS: -

6. That, it is submitted that CAQM has revised Graded Response Action Plan
(GRAP) which provides set of emergency response actions, to be implemented

.by identified agencies for reducing air pollution. Based on the prevailing air

qﬁahty and air quality forecast, actions under different stages of GRAP are
1ri£volg<¢d by a sub-committee constituted by CAQM. It is further submitted that
_Vstsr;_i;,fc"t‘.restrictions on certain categories of dust generating/ air pollution causing
" C&D activities in the entire NCR, as specified in GRAP, is imposed under
:T-':‘:'S;tage-III of GRAP, with some exceptions. Under Stage-IV of GRAP, the ban
is extended to linear public projects such as highways, roads, flyovers,
overbridges, power transmission, pipelines, telecommunication etc. Copy of

GRAP is attached as Annexure-R1-1.

7. That, with reference to the specific case of site mentioned in O.A. No.

663/2025, i.e., the Centre for Development of Telematics (C-DOT), it is
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submitted that CAQM vide email dated 29.12.2025 had requested CPCB to
depute a Flying squad for on ground inspection and submit a comprehensive
report to CAQM. In compliance of CAQM direction, inspection of the site was
conducted by flying squad on 01.01.2026 and the inspection report was
submitted to CAQM vide email dated 02.01.2026. Copy of the inspection

report is attached as Annexure-R1-II.

8. That, it is further submitted that based on the inspection report, CAQM vide
letter dated 08.01.2026 directed C-DOT to ensure that all ongoing and proposed
renovation activities within the campus should strictly adhere to all the
prescribed dust mitigation measures as per extant rules/guidelines/Directions
issued by various authorities, and in compliance with GRAP directions. Copy

of CAQM letter is attached as Annexure-R1-II1.

9. That, in context of issues related to pollution from construction and demolition
activity, it is also submitted that, such projects are required to follow the
Construction and Demolition Waste Management Rules, 2016 (Available at:
https://cpeb.nic.in/displaypdf.php?id=d2FzdGUvQyZEX3J1bGVzXzIwMTY

- chRm) notified by Ministry of Environment, Forest & Climate Change on
/ O /I'\ﬂggb \March 2016 and the guidelines titled “ENVIRONMENTAL
MANAGEN[ENT OF C&D WASTES” prepared and issued by CPCB in
March 2017 in pursuant of the Rule 10 Sub-Rule 1(a) of the C&D W M Rules,
2?}6 COpy of the Guidelines is available on the Website of CPCB at the

“ﬁ)ﬂowmg link: https://cpcb.nic.in/openpdffile.php?
id= =UmVwb3JORmIsZXMvNTUyXzE1MTEyNjQwMTVfbWVkaWFwaG90
bzQ20TAucGRm. The Guidelines promote an integrated approach to
managing construction and demolition waste throughout the project duration to

minimise environmental impacts.
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Apart from above guidelines, construction and demolition projects may follow
“Guidelines on dust mitigation measures in handling construction material and
C&D wastes (November, 2017)” (Available at:
https://epeb.nic.in/openpdffile.php?id=UmVwb3JORmlIsZXMvNTYxXzE1MTE

SMzMzNzJfbWVkaWFwaG90bzEyNjcxL.LnBkZg==) prepared by CPCB. The
said guidelines address DUST abatement measures arising during handling of

Construction material and C&D wastes on-site and off-site.

10.That further, such projectsare required to follow “the Environment
(Protection) Amendment Rules, 2018” (Available at:
http://egazette.nic.in/(S(fgkzchlxbbuydjwbmukq5gsl))/SearchMinistry.aspx /)
notified by Central Government on 25th January, 2018 whereby following

provisions have been notified:

- M‘”"ﬁﬂébpy of the Environment (Protection) Amendment Rules, 2018 is attached as
Annexure-R1-1V

11.That, upon receipt of this Court matter, the Delhi Pollution Control Committee
was requested by the answering respondent herein, vide letter dated January
19, 2026, to look into the matter, take necessary action, and submit the present
status report. Response is awaited. Copy of the said letter is attached as

Annexure-R1-V.
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PARAWISE REPLY: -

12.That, the averments made in Paragraph No. Tl to 4 of the Application are about
the applicant, address of applicant and respondents, about the alleged
construction activities inside office campus of the respondent (C- DOT) in
Mehrauli, Delhi inspite of the restriction imposed during GRAP-III restriction
and its consequences on applicant and applicant’s declaration with regard to
filing of OA before Hon’ble NGT. In thése context, submissions made at
Paragraph Nos. 6 to 11 of the instant reply gfﬁdavit are reiterated and are not

repeated herein for the sake of brevity.

13.That, the averments made in Paragraph No. 5 (5.1 to 5.11) under the heading
‘FACTS OF THE CASE’ are about allege‘d severe air pollution in NCR in
November, 2025 and the restriction imposed by GRAP-III, the construction
activities involving alleged extensive construction, demolition and renovation
activities inside office campus of the respondent 4 in Mehrauli, Delhi inspite
of the restriction imposed during GRAP-III and GRAP-IV, which causes
alleged air pollution and develop various medical issues and affect personal life
of the applicant, applicant’s communication regarding same to senior officer of
his office i.e. respondent no. 4 and further to various authorities and inaction in
the matter. In these context, submissions made at Paragraph Nos. 6 to 11 of the

_ én_‘s_tanﬁfeply are reiterated and are not repeated herein for the sake of brevity.
/RN
/ 14 That] the/ averlnents made in Paragraph No. 5 (5.12 to 5.15) under the heading
P ‘FACTS OF ’TI—IE CASE’ are about polluter pays principal as referred by the
"’i.fjapphcarﬁat ‘and citation of Hon’ble Supreme Court Order in that context,
oy apphcan£ s claim on the basis of polluter pays principle, his prayer seeking
justice and declaration in the same context which may be adjudicated by the

Hon’ble Court and need no comments from this answering respondent.
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15.That, with reference to the averments made under the heading “Grounds” in
Paragraph No. 6 (6.1 to 6.8) and under the heading “PRAYER” in Paragraph
No. 8 of the OA, the submissions made in the preceding paragraphs of the OA

are re-iterated and are not repeated herein for the sake of brevity.

16.That, no comments are offered over the averments contained under the Heading
“LIMITATION” in Paragraph No. 7 of the OA and the same may be
adjudicated by the Hon’ble Tribunal.

17.The answering respondent craves leave of this Hon’ble Tribunal for filing

additional reply, if required, in future.

18.That in view of the above submissions, it is respectfully prayed that, the

CPCB/Respondent No. 01 shall abide by any orders or directions passed by

Hon’ble NGT.
?/P\MQ‘_}M

(Sharandeep Singh)

Scientist ‘E’
Central Pollution Control Board
16.02.2026

Cm .

HI
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 653 of 2025

In the matter of: ,

Shubham Verma Applicant
Vs. |

Central Pollution Control Board & Ors. | Respondents

|
I, Sharandeep Singh, aged about 45 years in the capacity of Scientist ‘E’, having
office at the Delhi, Central Pollution Control Boérd, Parivesh Bhawan, East Arjun

Nagar, Delhi, do hereby solemnly affirm and sincqrely state on oath as follows:

1. That, I, the deponent herein is well conversant with the facts and circumstances
of the present case on the basis of the information derived from the official
records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB. |

2. That, the accompanying reply may be read part and parcel of the present

affidavit.

3. That, the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the records

maintained during ordinary course of busine:ss of CPCB and available records

nments and the contents of the same are read over and explained to me

R X\
// are no epf;\ ‘ted herein for the sake of brevity.

{/.’ {, ‘v\ Tyl H Mh,\"! 3
g__' ; )} o

\\3 DEPONENT
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ichH G / QI‘ﬂrandeep Singh
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VERIFICATION:

y —_—
f . . ff F

the CPCB. Nothing has been concealed therefrom or mis-stated.

DEPONENT

wiori Rig [ Sharandeep Singh
i ¥ | Scientist'E
e wrersoT T =
Central Poliution Control Board
(waterer, 7 Q4 wwary ¢ T, Y W)
(Mo Environment, Forest & Climate Change, Govt. of India)
<R T, il 3 R, feeli-10032

] T e parivash Bhawan, EastAfun Nagar, Delhi-110032
A %_“ Gl H‘ED arivesh Bhawan, East Ajun Nagar, Delhi-

2

NOTAIRRY | E

3 i B IR A
GOV, GF INDIA

\ § FEB 208
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COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

GRADED RESPONSE ACTION PLAN (GRAP)
FOR THE NATIONAL CAPITAL REGION (NCR)

(Revision: 21.11.2025)

1. The GRAP for the entire NCR has been classified under 4 different stages
of adverse air quality in Delhi viz. Stage — | ‘Poor’ (AQl 201 — 300), Stage — Il ‘Very
Poor (AQIl 301-400), Stage — Ill ‘Severe’ (AQI 401-450) and Stage — IV ‘Severe +’
(AQl >450) respectively.

2. Based on the dynamic model and weather/ meteorological forecast by
IMD / lITM on a day-to-day basis, actions under Stages I, I, lll and IV of the GRAP
shall be invoked in advance of the AQI of Delhi reaching to the projected levels
of that stage, also provided that the higher projected AQlI levels are likely to
sustain for longer period.

3. Even if the AQI forecasts do not indicate the AQI of Delhi to be breaching
a particular threshold and under extreme meteorological conditions or due to
any episodic event the AQI breaches the threshold, that particular stage of the
GRAP shall be invoked with immediate effect in respect of actions / measures
that can be invoked immediately.

4, Restrictive actions undertaken as per previous stages shall be continued,
in addition to the air pollution stage under which the restrictive actions are
envisaged to be taken. For example, restrictive actions under the Stage Il
category, whenever invoked, shall be in addition to those under Stage | and Il
respectively and so on and so forth.

5. The Sub-Committee on GRAP constituted by the Commission shall meet
frequently to plan for advance action and issue necessary orders for invoking
various provisions of the GRAP, based on the prevalent air quality and the AQlI
forecast to be provided by IMD from time to time. The Sub-Committee shall also
review the actions taken by various agencies responsible towards effective
implementation of the GRAP.

6. The Chief Secretaries of NCR States and GNCTD shall frequently review
the actions and implementation of the GRAP especially when the air quality falls
or is likely to fall in the ‘Severe’ or ‘Severe +’ category (Stage lll and beyond).

7. The Commission may decide upon any exceptions and additional
measures to the schedule of the GRAP, under different air pollution categories
i.e., Stages | to IV, as per the prevalent AQI and weather forecast.

.
.__-a] >
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Schedule under the GRAP for NCR

Stage | — ‘Poor’ Air Quality
(DELHI AQl ranging between 201-300)

Actions

Agencies responsible / Implementing

Agencies

1.

Ensure proper implementation of Directions/

Rules/ guidelines on dust mitigation
measures in Construction and Demolition
(C&D) activities and sound environmental
management of C&D waste.

Ensure strict compliance of Direction Nos.
11-18 dated 11.06.2021 and do not permit
C&D activities in respect of such projects
with plot size equal to or more than 500 sqm
which are not registered on the ‘web portal’
of the respective state / GNCTD and / or
which do not fulfil the other requirements as
per the above noted statutory directions, for
remote

monitoring of dust mitigation

measures.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

Construction agencies and plot owners (both

public & private).

Ensure regular lifting of Municipal Solid
Waste (MSW), Construction & Demolition
(C&D) waste, and Hazardous wastes from
dedicated dump sites and ensure that no

waste is dumped illegally in open land areas.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies

Construction agencies (both public &

private).

Carry out periodic mechanized sweeping
and water sprinkling on roads and ensure
scientific disposal of the dust collected in

designated sites/landfills.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
Chief Executives of all road owning and

maintaining agencies.

P

10
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Ensure that C&D materials & waste are
properly stored/ contained, duly covered in
the premises. Ensure transportation of C&D
materials and C&D waste only through

covered vehicles.

Strictly enforce the statutory directions and
yardsticks for use of anti-smog guns at C&D
sites, in proportion to the total built-up area

of the project under construction.

Intensify use of anti-smog guns, water
sprinkling and dust suppression measures in
road construction / widening / repair projects

and maintenance activities.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
All construction agencies and plot owners

(both public & private).

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns
All construction agencies and plot owners

(both public & private).

All road owning / maintenance agencies in
NCR.

Stringently enforce prohibition on open
burning of bio-mass and municipal solid
waste. Impose maximum EC upon violations
in accordance with Hon’ble NGT’s orders
dated 04.12.2014 and 28.04.2015 in OA
21/2014.

Strict vigil to ensure that there are no burning

incidents in the landfill sites / dumpsites.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies.

10.

Deploy traffic police for smooth traffic flow at
all identified corridors with heavy traffic and

congestion prone intersections.

Commissioner or Head of Traffic Police n
Delhi and NCR towns.

11.

12

Strict vigilance and enforcement of PUC

norms for vehicles.

. No tolerance for visible emissions —

Stop visibly polluting vehicles by impounding

and / or levying maximum penalty.

Commissioner or Head of Transport
Department of Delhi and NCR States
Commissioner or Head of Traffic Police of

Delhi and NCR towns.

13.

Strictly enforce the Hon’ble Supreme Court
order on diversion of non- destined truck
Delhi,

Western Peripheral Expressways.

traffic for through Eastern and

Head of Traffic Police of NCT of Delhi and
NCR towns.

DMs /Dy Commissioners of NCT of Delhi /
NCR towns

Municipal Commissioner of Corporations of
NCT of Delhi and NCR towns.

11
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14. Strictly enforce NGT / Hon’ble SC’s order on

overaged diesel / petrol vehicles and as per

extant statutes.

- Commissioner or Head of Transport

Department of Delhi and NCR States

- Commissioner or Head of Traffic Police of

Delhi and NCR towns.

15. Ensure strict penal/ legal action against

non-compliant and illegal industrial units.

16. Stringently enforce all pollution control

regulations in Industries, brick kilns and
hot mix plants etc. - strict compliance of the

prescribed standards of emissions.

17. Ensure that only approved fuels are used by

the industries in NCR including in brick kilns
and hot mix plants and enforce closure in

case of violations, if any.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
District Magistrates / Deputy Commissioners

of NCT of Delhi / NCR Towns

Commissioners of Urban Local Bodies in Delhi
and NCR towns.

18. Stringently enforce emission norms in

thermal power plants and strict actions be

taken against non-compliance.

Plant in- charge of Power Plants located
within 300 km radius of Delhi.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

19. Strictly enforce Hon’ble Courts / Tribunal

orders regarding ban on firecrackers.

Commissioner of Police of Delhi & IG / DIG
/ SP of NCR towns or Officer In charge of
Licensing.

DMs/ DCs of respective districts in NCR.
Chief controller of Explosives, Petroleum and

Explosive Safety Organizations (PESO).

20. Ensure regular lifting and proper disposal of

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners/ Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

All land-owning agencies.

industrial waste from industrial and
non-development areas. District Magistrate / Deputy Commissioners in
NCR.
21.DISCOMs to minimise power supply Head of Power distribution companies in NCR.

interruptions in NCR.

22. Ensure that diesel generator sets are not

used as regular source of power supply.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
DMs/ DCs of respective districts of NCR.

I

IKe

— -

12
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23. Strictly enforce the extant ban on coal /

24.

firewood as fuel in Tandoors in Hotels,
Restaurants and open eateries.

Ensure hotels, restaurants and open
eateries use only electricity / gas-based /

clean fuel - based appliances.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns.
Chairpersons — CPCB, DPCC, SPCBs (NCR).

25.

Information dissemination including
through social media and bulk SMS etc.
Mobile Apps to be used to inform people
about the pollution levels, contact details of
control room, enable them to report
the

concerned authorities and inform them

polluting activities / sources to

about actions that would be taken by

Government.

ACS/ Pr. of
Environment, GNCTD and NCR States.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

Secretary/ Secretary, Dept.

26.

Ensure quick actions for redressal of
complaints on 311 APP, Green Delhi App,
SAMEER App and other such social media

platforms to curb polluting activities.

Head of Urban Local Bodies in NCR towns.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Construction agencies, land owning agencies,
and all other

Development agencies

concerned implementing agencies.

27.

Encourage offices to start unified commute

for employees to reduce traffic on road.

State Governments in NCR and GNCTD.

28.

Ensure uninterrupted power supply to

discourage use of alternate power

Generating sets/ equipment (DG sets etc.).

Additional Chief Secretary / Principal
Secretary (Power), NCR State
Governments / GNCTD

Head of Power Distribution Companies of
Delhi and NCR Districts.

20.

Synchronize traffic movements and deploy
adequate personnel at intersections / traffic

congestion points for smooth flow of traffic.

Commissioner or Officer in charge - Traffic
Police of Delhi and NCR towns.

30.

Alert in newspapers / TV / radio to advise
people about air pollution levels and Do’s

and Don’ts for minimizing polluting activities.

Chairpersons — CPCB, DPCC, SPCBs (NCR).

31.

Augment public transport services through

CNG/ electric buses and metro services by

NCR State Governments.

~

avP

—_—— .

13
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inducting additional fleet and increasing the | - Principal  Secretary, Department  of
frequency of service. Introduce differential Transport. of NCT of Delhi and NCR State
rates to encourage off — peak travel. Govts.

- Delhi Transport Corporation (DTC).

- State Transport Corporation in NCR towns.

- Delhi Integrated Multi — Model Transit
System Ltd. (DIMTS).

- Delhi Metro Rail Corporation (DMRC).

o Keep engines of your vehicles properly tuned.
e Maintain proper tyre pressure in vehicles.
" o Keep PUC certificates of your vehicles up to date.
E e Do not idle your vehicle, also turn off the engine at red lights.
§ e Prefer hybrid vehicles or EVs to control vehicular pollution.
; ¢ Do not litter / dispose wastes, garbage in open spaces.
E e Report air polluting activities through 311 App, Green Delhi App, SAMEER App etc.
o e Plant more trees.
o Celebrate festivals in an eco-friendly manner — avoid firecrackers.
e Do not drive/ply end of life/ 10/15 years old Diesel/Petrol vehicles.
(%%

14
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Stage Il — ‘Very Poor’ Air Quality
(DELHI AQl ranging between 301-400)

Actions

Agencies responsible / Implementing

Agencies

Carry out mechanical/ vacuum sweeping and
water sprinkling of the identified roads on a
daily basis. Enhance the number of shifts /
hours of deployment of such machines to

further intensify mechanised sweeping.

Ensure daily water sprinkling along with dust
suppressants, preferably before peak traffic
hours, on roads and right of ways especially
at hotspots, heavy traffic corridors and ensure
proper disposal of the collected dust in

designated sites/ landfills.

Commissioners / Chief Engineers of Urban
Local Bodies in Delhi-NCR towns

Chief Executives of all road owning and
maintaining agencies.

Commissioner of Traffic Police of Delhi & NCR
towns to identify roads with heavy traffic and
provide information to respective Municipal

Commissioners / Head of Municipal Bodies.

Intensify inspections for strict enforcement of

dust control measures at C&D sites.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi and NCR towns.

Ensure focussed and targeted action for
abatement of air pollution in all identified
hotspots in NCR. Intensify remedial measures

for the predominant sector(s) contributing to

adverse air quality in each of such hotspots.

State Govts. in NCR and GNCTD.
Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban
Local Bodies in Delhi and NCR towns.

e

15
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5. Strictly implement the following Schedule for
regulated operations of DG sets across all

sectors

in the NCR

including

Industrial,

Commercial, Residential etc. in accordance
with Direction No. 76 dated 29.09.2023.

Capacity Range of System to be Regulations
DG sets adopted for for use
control of
emissions
Power generating sets None No restrictions
of all capacities
running on  LPG/
Natural Gas/  Bio-
gas/Propane/Butane
Power generating sets None No
up to 800 kW (1000 restrictions.
kVA) capacity to
standards as per
MoEFCC notification
No. GSR 804 (E)
dated 03.11.2022
DG sets to older specifications / standards

800 kW (1000 kVA)
and above

Any emission
control
system/mechanism,
however subject to
compliance of the
prescribed emission
standards in
Direction no. 76

No restrictions

41 kW (51 kVA)
to less than
800 kW (1000 kVA)

Dual fuel mode
OR
Retro-fitted ECDs
through certified
agencies

No restrictions

19 kW (23 kVA)
to less than
41 kW (51 kVA)

Dual fuel mode

No restrictions

Note: DG
Sets not
working in a
dual fuel

mode, only
owing to non-
availability of

gas
infrastructure
and  supply,
shall be

permitted only
for prescribed

emergency
services. *

Portable DG  sets | Presently no | Not to be
below 19kW (23 kVA) | specific means of | generally
emission control are | permitted.

available in this | Permitted only

category / capacity | for the
range of DG sets. prescribed
emergency
services. *

Chairpersons — CPCB, DPCC,

SPCBs (NCR).

Commissioners / Chief Engineers of
Urban Local Bodies in Delhi and
NCR towns.

District Magistrates / Deputy
Commissioners of NCR States and

GNCTD.

16
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* Emergency services:

(i) Only for operating elevators / Escalators / travelators
(i) Medical Services (Hospital / Nursing Home/ Health

care facilities).

(iii) Railway Services / Railway Stations.
(iv) Metro Rail Corporation & MRTS Services.

(v) Airports and Inter-State Bus Terminals.

(vi) Sewage Treatment Plants.

(vii) Water pumping Stations.

(viii) Projects related to national security, defence & of

national importance.

(ix) Telecommunications and IT/ data services.

Enhance vehicle parking fees to discourage

private transport.

Chief Secretary and Principal
Urban Local Bodies of NCR States and
GNCTD.

Commissioners of Urban Local Bodies in Delhi
and NCR towns.

Secretary,

Welfare

necessarily provide electric heaters to staff

Resident Associations to
engaged in security, sanitation, horticulture
and other miscellaneous services to avoid
open Bio-Mass/ MSW burning during

winters.

Resident Welfare Associations.

Do not permit inter-state buses from NCR
states, other than EVs / CNG / BS-VI
Diesel, to enter Delhi (excluding buses /
Tempo Travellers operated with All India

Tourist Permit).

Commissioners or head of Transport
Department in GNCTD/ NCR States
Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

(i)

GNCTD and NCR State Governments to
stagger timings for public offices and
municipal bodies in the National Capital
Territory of Delhi and the districts of
Gurugram, Faridabad, Ghaziabad and
Gautam Buddh Nagar.

NCR State Governments and Central

Government

17
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(i) State Governments may take a decision
to stagger timings for public offices and

municipal bodies in other areas of NCR.

10. Central Government may take a decision on

staggering

Government offices in Delhi — NCR.

of timings of Central - Central Government

People to use public transport and minimize use of personal vehicles.

Use technology, take less congested route even if slightly longer.

Regularly replace air filters at recommended intervals in your automobiles.

Avoid dust generating construction activities during months of October to January.

Avoid open burning of solid waste and bio-mass.

1%7 CITIZEN CHARTER

18
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Stage lll — ‘Severe’ Air Quality
(DELHI AQl ranging between 401-450)

Actions

Agencies responsible / Implementing

Agencies

(i)
categories of dust generating/ air pollution causing
C&D activities in the entire NCR:

Construction & Demolition activities:

Enforce strict restrictions on the following

Earthwork for excavation and filling including
boring & drilling works.

Piling works.

All demolition works.

Laying of sewer line, water line, drainage and
electric cabling etc. by open trench system.
Brick / masonry works.

Operation of RMC batching plant.

Major welding and gas-cutting operations.
Minor welding activities for MEP works
(Mechanical, Electrical and Plumbing) to be,
however, permitted.

Painting, polishing and varnishing works etc.
Cement, Plaster / other coatings, except for
minor indoor repairs/maintenance.

Cutting / grinding and fixing of tiles, stones and
other flooring materials, except for minor
indoor repairs/maintenance.

Road construction activities and major repairs.
Transfer, loading / wunloading of dust
generating materials like cement, fly-ash,
bricks, sand, murram, pebbles, crushed stone
etc. anywhere within / outside the project sites.
Movement of vehicles carrying construction
materials on unpaved roads.

Any transportation of demolition waste.

NCR State Governments and GNCTD
Chairpersons — CPCB, DPCC, SPCBs (NCR).
Commissioners / Chief Engineers of Urban

Local Bodies in Delhi and NCR towns.

i
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(ii) All construction related activities, other than
those listed under 1(i) above, which are
relatively less polluting / less dust generating shall
be permitted to be continued in the NCR, subject
to strict compliance of the C&D Waste
Management Rules, dust prevention/ control
norms including compliance with the directions of

the Commission issued from time to time.

(i) All C&D related activities, including those

under 1(i) above, shall be continued to be

permitted only for the following categories of

projects, however subject to strict compliance of

the C&D Waste Management Rules, dust

prevention/ control norms including compliance

with the directions of the Commission issued from

time to time:

(a) Projects for Railway services and stations

(b) Projects for Metro Rail Services and stations

(c) Airports and Inter State Bus Terminals

(d) National security/ defence related activities/
projects of national importance;

(e) Hospitals/ health care facilities

(f) Linear public projects such as highways,
roads, flyovers, over bridges, power
transmission/ distribution, pipelines, tele-
communication services etc.

(9) Sanitation projects like sewage treatment
plants and water supply projects etc.

(h) Ancillary activities, specific to and

supplementing the above project categories.

2. Close down operations of stone crushers in
the entire NCR.

Chairpersons — CPCB, DPCC, SPCBs (NCR)
Commissioner of Police - Delhi and DG of
Police of NCR States

District Magistrates / Deputy Commissioners

of respective districts in Delhi and NCR States.
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3. Close down all mining and associated

activities in the entire NCR.

Chairpersons — CPCB, DPCC, SPCBs (NCR).
District Magistrates / Deputy Commissioners
of respective districts in NCR.

Commissioner of Police - Delhi and IG / DIG /
SP of NCR towns.

4. NCR State Govts. / GNCTD to impose strict
restrictions on plying of BS Ill petrol and BS
IV diesel LMVs (4 wheelers) in Delhi and in
the districts of Gurugram, Faridabad,

Ghaziabad and Gautam Budh Nagar.

Note: Persons with Disabilities shall be permitted | -
to ply BS — lll Petrol / BS — IV Diesel LMVs,
provided that these are specifically adopted for

them and are run only for their personal use.

State Governments in NCR and GNCTD.
Commissioner or Head of Transport
Department

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

5. GNCTD to impose strict restrictions on | -
plying of Delhi - registered Diesel operated | -
Medium Goods Vehicles (MGVs) to BS-IV
standards or below, in Delhi, except those | -
vehicles carrying essential commodities /

providing essential services.

State Governments in NCR and GNCTD.
Commissioner or Head of Transport
Department

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

6. GNCTD to not permit BS-IV and below
diesel operated LCVs (goods carriers),
registered outside Delhi, to enter Delhi,
except those carrying essential

commodities / providing essential services.

State Governments

Transport Commissioners, GNCTD/ NCR
States

Commissioners / Head of Urban Local
Bodies in Delhi-NCR towns.
Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

(i) State Govts. in the NCR and the GNCTD
to mandatorily conduct classes in schools
for children up to class V in a “Hybrid”
mode i.e., both in physical and online
mode (wherever online mode is feasible)
in the territorial jurisdiction of the NCT of

Delhi and in the districts of Gurugram,

State Governments of NCR & GNCTD.

"

(Lid

—
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(ii)

Faridabad, Ghaziabad
Buddh Nagar.

and Gautam

The NCR State Governments may also
consider conducting classes for students
up to Class V in a “Hybrid” mode as above

in other areas in NCR.

Note: The option to exercise the online mode

of education, wherever available, shall vest

with the students and their guardians.

8. NCR State Governments / GNCTD to take a

decision on allowing public, municipal and
private offices to work on 50% strength and

the rest to work from home.

- State Governments of NCR & GNCTD.

. Central Government may take appropriate

decision on permitting work from home for

employees in central government offices.

- Central Government (DoPT).

CITIZEN CHARTER
[ )

e Walk or use cycles for small distances.

e Choose a cleaner commute. Share a ride to work or use public transport.
e People, whose positions allow working from home, may work from home.
Do not use coal and wood for heating purpose.

¢ Individual house owners may also provide electric heaters to security / other
staff employed by them to avoid open burning of bio-mass / wood / MSW.

e Combine errands and reduce trips.

x
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Stage IV — ‘Severe +’ Air Quality
(DELHI AQl > 450)

Actions

Agencies responsible / Implementing Agencies

. Stop entry of truck traffic into Delhi (except for

trucks carrying essential commodities/
providing essential services.
All LNG/ CNG / Electric/ BS-VI Diesel trucks)

shall however be permitted to enter Delhi.

State Governments

Transport Commissioners, GNCTD/ NCR
States

Commissioners / Head of Urban Local Bodies
in Delhi-NCR towns.

Commissioner of Police / Head of Traffic
Police of Delhi and NCR towns.

State Governments of NCR & GNCTD

(i)

State Govts. in the NCR and the GNCTD to
mandatorily conduct classes in schools for
children even for higher classes i.e. from
class VI to IX and Xl in a “Hybrid” mode i.e.,
both in physical and online mode (wherever
online mode is feasible) in the territorial
jurisdiction of the NCT of Delhi and in the
Gurugram, Faridabad,
Ghaziabad and Gautam Buddh Nagar.

districts of

2. Enforce strict ban on plying of Delhi - o
. ] - Transport Commissioners, GNCTD/ NCR
registered diesel operated BS-IV and below Stat
ates.
Heavy Goods Vehicles (HGVs) in Delhi, o ] ]
. . - Commissioner of Police / Head of Traffic
except those carrying essential ) )
- o ) _ Police of Delhi and NCR towns.
commodities / providing essential services.
o _ - Chairpersons — CPCB, DPCC, SPCBs
3. Ban C&D activities, as in the GRAP Stage- Ill, o . .
_ _ _ - Commissioners / Chief Engineers of Urban
also for linear public projects such as o .
_ _ Local Bodies in Delhi - NCR towns.
highways, roads, flyovers, overbridges, . . .
o o - Nodal officers of road owning agencies (dust
power  transmission, pipelines, tele-
o control and management cells).
communication etc.
4.

State Governments of NCR & GNCTD.

»

.
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(i) The NCR State Governments may also

consider conducting classes for students as
above in a “Hybrid” mode in other areas in
NCR.

Note: The option to exercise the online mode
of education, wherever available, shall vest

with the students and their guardians.

State Governments may consider additional
emergency measures like closure of colleges/
educational institutions and closure of
non-emergency commercial activities,
permitting running of vehicles on odd-even

basis of registration numbers etc.

State Governments of NCR & GNCTD.

CITIZEN
CHARTER

¢ Children, elderly and those with respiratory, cardiovascular, cerebrovascular or other
chronic diseases to avoid outdoor activities and stay indoors, as much as possible. If

required to move outdoors, they are advised to wear mask.

S
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Background

The matter pertains to Original Application (OA) No. 663 of 2025 filed by Sh. Shubham
Verma (Applicant) against Central Pollution Control Board & Others (Respondents),
before the Hon’ble NGT Principle Bench, Delhi.

In the said OA, the applicant has alleged that Respondent No. 4 (i.e Centre for
Development of Telematics) is proceeding with the construction involving extensive
demolition and construction activities inside its office campus for approximately 80
washrooms. The construction activity had started from 22.11.2025 and is continuing
inspite of the restriction imposed by GRAP-III and IV. It was further submitted that
the applicant has two-month-old infant daughter who is facing serious health issues
and the applicant is also suffering from allergic bronchitis and is compelled to stay
away from his daughter. On account of health complications suffered by the applicant
and the medical expenses incurred on this account, the applicant has claimed the
compensation of Rs. 7,11,000/ - in this OA.

The Hon'ble NGT, Principal Bench, vide order dated 23.12.2025, directed as under:
“The Respondent No. 3 - CAQM is directed to consider the complaint of the Applicant dated
22.11.2025, carry out the ground verification, ascertain violation and take appropriate
remedial and punitive action in accordance with law within a period of 10 days from the date
of receipt of a copy of this order”

In compliance of the above order, undersigned was directed by CAQM to carry out
inspection . The inspection order issued by CAQM is enclosed as Annexure-1.

Accordingly, in compliance with the directions of the Hon'ble NGT, the Flying Squad
Team No. 4 visited the Centre for Development of Telematics (C-DOT) campus,
Mehrauli, New Delhi, on 01.01.2026.

The observations made by the Flying Squad during the inspection are submitted in
the prescribed inspection report format of CAQM and is enclosed as Annexure-2.

(Puneet Tyagi)

Scientist B, CPCB

Team No. 4 (Flying Squad, CAQM)
E mail: puneettyagi.cpcb@gov.in
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02/01/2026, 12:50 (174 unread) - Inbox - Mail (puneettyagi.cpcb@gov.in)

Annexure-1

From: Mr. Ajay Kumar <ajaykumar.cpcb@gov.in> 1 1 3

To: "Puneet Tyagi"<puneett agi.cpcb@gov.in>

Cc: "PRASOON GARGAVA"<prasoon.cpcb@nic.in>, "Pankaj Agarwal"<pagarwal.cpcb@gov.in>, "Ritesh
Prasad Gurung"<rpgurung.cpcb@nic.in>, "Ankush Tewani"<ankush.cpcb@nic.in>, "gyanendra30"
<gyanendra.30@gov.in>, "Gautam Kumar Sharma"<gautam.cpcb@gov.in>, "riya030302"
<riya030302@gmail.com>

Date: Wed, 31 Dec 2025 12:00:57 +0530

Subject: Fwd: NOTICE for the Applicant in Original Application No. 663/2025 &

============ Forwarded message ============

Sir,

With reference to the trailing mail, | am directed to inform that Sh. Puneet Tyagi, Scientist 'B', IPC-II, shall carry out the

said inspection and submit the report to CAQM at the earliest please.

Regards,

Ajay Kumar

Scientist-B

Air Quality Management Division
Central Pollution Control Board, Delhi

============ Forwarded message ============

From: Gyanendra Kr. Yadav <gyanendra.30@gov.in>

To: "CPCB Div"<agm.cpcb@gov.in>, "pagarwal.cpcb"<pagarwal.cpcb@gov.in>, "Ankush Tewani"
<ankush.cpcb@nic.in>

Cc: "CAQM ETF Cell"<cagm.etf-moefcc@gov.in>, "Tarun Pithode"<mscagm-moefcc@gov.in>, "Ajay
Kumar"<ajaykumar.cpcb@gov.in>, "rpgurungcpcb"<rpgurung.cpcb@nic.in>

Date: Mon, 29 Dec 2025 21:09:17 +0530

Subject: Fwd: NOTICE for the Applicant in Original Application No. 663/2025

============ Forwarded message ============

Sir,

Please refer to the order of Hon'ble NGT (copy enclosed). CAQM has been directed to "...... carry out the

ground verification,
ascertain violation and take appropriate remedial and punitive action in accordance with law...."

Accordingly, it is requested to direct the Flying squad for on ground inspection and submit a
comprehensive report to CAQM at the earliest please.

Gyanendra Yadav
Under Secretary
Commission for Air Quality Management

============ Forwarded message ============

From: Ritesh Prasad Gurung <rpgurung.cpcb@nic.in>

To: "Gyanendra Kr. Yadav"<gyanendra.30@gov.in>

Date: Mon, 29 Dec 2025 17:55:14 +0530

Subject: Fwd: NOTICE for the Applicant in Original Application No. 663/2025 &
============ Forwarded message ============

Gyan,
Pls have the inspection conducted as per the order.
Regards

Ritesh Prasad Gurung 23
Scientist E

Pl RS A K TaC GOV e T TR T A Rl dE iinbox/p/1767163924666017100
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02/01/2026, 12:50 (174 unread) - Inbox - Mail (puneettyagi.cpcb@gov.in)

Commission for Air Quality Management in NCR and AdII)iﬁIn4\reas

============ Forwarded message ============

From: Vaibhav Kandpal <vaibhav.kandpal@gov.in>

To: "Ritesh Prasad Gurung"<rpgurung.cpcb@nic.in>

Cc: "RAM AGRAWAL"<rk.agrawal69@gov.in>, "AshutoshRai"<ashutoshrai.1594@gov.in>, "Vishal Tripathi"
<vishal.tripathi019@gov.in>

Date: Mon, 29 Dec 2025 17:03:32 +0530

Subject: Fwd: NOTICE for the Applicant in Original Application No. 663/2025 §

============ Forwarded message ============

For needful action, please.

Regards,

Vaibhav Kandpal

Assistant Legal Advisor

Commission for Air Quality Management

In National Capital Region and Adjoining Areas,
17th Floor, Jawahar Vyapar Bhawan (STC Building),
Tolstoy Marg, New Delhi-110001

============ Forwarded message ============

From: CAQM NCR <cagm-ncr@gov.in>

To: "Vaibhav Kandpal"<vaibhav.kandpal@gov.in>

Date: Mon, 29 Dec 2025 16:54:04 +0530

Subject: Fwd: NOTICE for the Applicant in Original Application No. 663/2025 §
=== ======= Forwarded message === =======

Regards
Arjun Singh,
PS to Dir. (Tech.)

5 Forwarded message 5 5

From: =1 3FHIT Judicial Section <judicial-ngt@gov.in>

To: "mansichahal104"<mansichahall04@gmail.com>, "shubhamverma2k10"
<shubham.verma2ki10@gmail.com>

Cc: "CPCB"<mscb.cpcb@nic.in>, "K.S Jayachandran"<msdpcc@nic.in>, "CAQM NCR"<cagm-
ncr@gov.in>, "register" <register@cdot.in>

Date: Mon, 29 Dec 2025 16:47:18 +0530

Subject: NOTICE for the Applicant in Original Application No. 663/2025 &

== 5 5 Forwarded message ——— 5 5 5 5

Respected Sir/Madam,

I am directed to send the Notice, Order Date of hearing: 23/12/2025 in
Original Application No. 663/2025 Shubham Verma Applicant Versus Central Pollution Control
Board & Ors. Respondent(s). for your kind perusal & necessary action.
It is also intimated have that, henceforth no pleadings/ report/ documents etc in pending case will be
accepted except through E-filing module of NGT.
Pleadings/ report/ documents, etc. filed through E-mail will not be taken on record, unless otherwise
directed.

NOTE:- The Applicant is directed to serve the Notice & copy of Petition to respondents and file
affidavit of service on or before the next date of hearing.

Hadg / Regards § 24 27
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Annexure-2

FORMAT FOR INSPECTION REPORT BY FLYING SQUADS (C&D Site)

Team No.: 4 Date of inspection: 01.01.2026
1. | Name of Unit / Entity Centre for Development of
Telematics
2. | Name of MD / Director / Manager / Owner Akshita Gupta
Manager Legal
3. Full postal address C-DOT Campus, Mehrauli,
New Delhi 110030
4. i. Landline Number +91-11-26598818 Ext : 8818
ii. Mobile Number
9958694382
5. | Email Id akshitag@cdot.in
6. | Plot Size of construction 2500 m?
(No new structure to be
constructed ,
only upgradation &
renovation of Washrooms,
as per Work Order)
6(i) | Whether registered on Web Portal of respective | No (may not be applicable,
SPCB since no new structure is
being constructed)
6(ii) | Whether Self-certification of the project has been | No
done
6(iii)) Whether PM 2.5 & 10 sensors installed at the site | No
6(iv)| Whether cameras for 360-degree video fencing | No
installed at the site
7. | Physical Compliance of Self-certification
7(i) | Total area of construction 2500 m?
(No new structure to be
constructed p only
Upgradation & renovation
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of Washrooms, as per Work
Order)

7(ii) | Total No. of anti-smog guns Not Applicable

8. | Other gross non-conformities / non-compliances observed (Wind breakers,

spraying of water mist and dust suppressant, dust screens at construction sites,
covering of construction materials by tarpaulin, plastic, agri-shed, nets fences /
screens, ensuring transportation of C&D materials and waste through covered
vehicles etc.)

S. Detail of the non-conformity Relevant statutes (Acts /
Rules / Regulations/
No. | observed Directions/ Orders etc.) not

complied with

@ | Nil

9. In view of observations at Sl. No. 7 & 8 whether recommended for Closure:
(Yes/ No): No
If No, reasons thereof:

1) The C-DOT building has been operational since 2004 and no major repair work
could be undertaken up to 2024. Therefore, renovation work of 80 washrooms
were entrusted to CPWD as there was seepage from old pipelines which might
be a health hazard to the employees. In addition, Polycarbonate sheet of the roof
truss and minor wall repair works (grouting/plastering) were also proposed
to be undertaken to prevent rain water entry inside the building by CPWD.

2) During the visit, no construction activity was observed. The building materials (to
be used for cement plaster of mix) was stored inside the premises found covered
with green net. The representative informed that only four washrooms are taken
up for renovation at a time, considering the staff strength of approx. 1,500
personnel and the corresponding requirement of functional washrooms.

3) The staff informed that the renovation activities have been suspended for more
than one and half month since implementation of GRAP guidelines. The
scheduled completion period for the renovation works is March 2026; however,
the timeline may be extended due to suspension of work, as only 48 washrooms
have been renovated till date.

4) The Applicant was not present in the office. So, the inspection team interacted
with Sh. Ashutosh Kumar, Scientist-D (Mob. No. 9163132701), who sits adjacent
to the applicant's sitting place, regarding the issues related to poor
housekeeping, improper cleaning of floors, or breathing discomfort/
uneasiness while entering the building.
He informed that no such issues were experienced. However, Mrs. Alpna
Sethi, Scientist-G, stated that she had observed dust in the workplace area
during the demolition of washrooms on the same floor 3-4 months ago, but
no such issues are presently being experienced.
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5) The store room was found to have adequate stock of floor-cleaning agents for use
by housekeeping staff. All five roof floors of the C-DOT building appeared clean
during the visit. The washrooms under renovation were found to be properly
covered from the outside.

6) Thenoise level inside the 5G Lab (3rd Floor, Block-6) is found to be approximately
70 dB.

7) As per the procurement document available with the service staff, the Air
Handling Unit (AHU) specifications stipulate that “Filter section 50 mm thick
synthetic non woven pre filters of corrugated construction having face velocity not more
than 150 MPM”. On a random basis, the filter of AHU No. 105 was checked and
was observed to be dirty.

/’ \ S } e

Puneet Tyagi

Scientist B, CPCB

Team No. 4 (Flying Squad, CAQM)
E mail: puneettyagi.cpcb@gov.in

F5W9+8HG, Chhatarpur Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

- 01 January 2026 12:40:41
| Lat: 28.495756, Long: 77.168709

27

File No. CM-13011/2/2026-LAW-HO-CPCB-HO (Computer No. 24729)
Generated from eOffice by DANISH MEENA, SC-C(DM)-UPC-I-HO, SCIENTIST-C (UPC-I), CPCB-HEAD_OFFICE on 08/02/2026 02:40 pm

30



290703/2026/AQM-HO

118

During rains, water drips from the roof.
Further, truss components also needs to
be strengthened, considering
occupational safety issues. Accordingly,
the roof truss may be strengthened and
the sheets be replaced

F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026.12:41:10

Lat: 28:495756, Long: 77.168709

F5W9+8HG, Chhatarpur Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

01 January 2026 14:34:14

Lat: 28.495604, Long: 77.168800

F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026 14:

Lat: 28.4¢ B

F5W9+8HG, Chhatarpur Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

01 January 2026 14:50:23
Lat: 28.495270, Long: 77.168549

Building Material - Covered
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F5W9+8HG, Chhatarpur Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

01 January 2026 12:43:25

Lat: 28.495756, Long: 77.168709

F5W9+8HG, Chhatarpur Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

01 January 2026 12:43.08
Lat: 28.495756, Long: 77.168709

Washrooms under
renovation are
covered from

outside

F5W9+BHG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, india

01 January 2026 13:24:09

Lat: 28.495676, Long: 77.168846

FSW3+8HG, Chhatarpur Internal

Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026 12:46:57
Lat: 2% ong: 77.168587

Washrooms covered
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F5W9+8HG, Chhatarpur Intemal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

07 January 2026 12:49
Lat: 28.495983,

¥
1Google,
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F5W9+8HG, Chhatarpur Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

01 January 2026 13:11:36
Lat: 28.495384, Long: 77.168869

F5W9+8HG, Chhatarpur-Internal Path, Chattarpur Enclave, Mehrauli, New
Delhi, Delhi 110030, India

071 January 2026 14:32:03
Lat: 28.495893, Long: 77.169243

Floors of the C-Dot Building appeared Clean

30
File No. CM-13011/2/2026-LAW-HO-CPCB-HO (Computer No. 24729)

Generated from eOffice by DANISH MEENA, SC-C(DM)-UPC-I-HO, SCIENTIST-C (UPC-I), CPCB-HEAD_OFFICE on 08/02/2026 02:40 pm

33



290703/2026/AQM-HO

01 January 2026 12:49:31

F5W9+8HG, Chhatarpur Interna
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

Lat: 28.495983, Long: 77.168594

)

7,
[

Google,

F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026 12:49:39

Lat: 28.495983, Long: 77.168594

Cleaning Agents Kit for Housekeeping
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BHG, Chhatarpur Internal

Google:

01 January 2026 13:09:31

F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

Lat: 95384, Long: 77.168869

F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026 13:09:44

Lat: 28.495384, Long: 77.168869

Renovated Washroom
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F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026 13:19:51

Lat: 28.495676, Long: 77.168846

4 F5W9+8HG, Chhatarpur Internal + FSW9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave, 5 Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi § Mehrauli, New Delhi, Delhi
110030, India . 110030, india

.Googl€', 014 2026 13:21:17

ong: 6 = Lat: 28 6

AHU 105 Filter
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F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
110030, India

01 January 2026 13:01:29

Lat: 28.495443, Long: 77.168640

F5W9+8HG, Chhatarpur Internal
Path, Chattarpur Enclave,
Mehrauli, New Delhi, Delhi
| 4 110030, India
Google', 01 January 2026 13:17:00
— Lat: 28.495676, Long: 77.168846

Noise level at Sitting Space of Applican

Noise Level in 5G Lab
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5 vhed

e /) Executive Engineer, ‘Q’ Division,
@‘“Qn« palFR, ydl w4, dae—4 DRy, 78 R,
. C.P.W.D., East Block-4, Level-4, R.K. Puram, New Delhi
3 WA O 3] SE T

»
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SPEED POST
e-\VIAIL

I IRDR

SR ST, ‘@ Hed,

WIF 0 : 01126185509 Waw 0-26182773
Email ID : Deleecq.cpwd@nic.in

S0 54(1)(1) /&Y H0 /00 /T—1 /202425 / | 8 52— i : \ |08 1297

Hqr ¥,

fea -

. R, |

Girdhari Lal Chauhan and Sons

Rzc -3/6, Mahavir Enclave,

Dabri Palam Road,New Delhi-110045
E-mail-chauhanlallan@gmail.com :
Ph.No -9313042769

Up'gradation & renovation work of Washrooms in R & D huilding at C-DOT campus,
Mandi road, Nevy Delhi-110030. (SH :- Civil & Eléctrical worlk)

SWRIGT FTd & e Rs.4,27,84,741/- (Rupees Four Crore Twenty Seven Lakh Eighty Four

Thousand Seven Hundred Forty One Only) (Civil Rs.3,70,36,361/-+ Elect.Rs. 57,48,380/-) & aigife
S el [T B 3 g1 AR U Rs.2,35,95,654/- (Rupees Two Crore Thirty Five Lakh
- Ninty Five Thousand Six hundred Fifty Four Only) (Civil Rs.1,96,29,271 /- + Elect, Rs,39,66,382/-)
ARG @ SR B IR W W G R AT S A e W 44,85 SRR (Civil 47.00
AT B + Blect. 31,00 R o7 ) &

v
.
PO

4

by aad L
ek

e

=

G/331

"

© IR SR B 5 @ o) 89 9 o7 R o ofRR Rs.11,79,783/- (Rupees Eleven Lakh
‘Seventy Nine Thousand Seven Hundred Eighty Three Only) @1 Fures TRET TR o & |
T RS g @ s Ralla s § S0 o & SRR Bl ol o fory wiferer @)
| YC B Gue—1 # @ Ay § w9 TR 07 4 @ Ay A |
MiRer frres e o e 89 o Ry Wi O alia vt e SIS B & SN PRl S
YT R ST T R R S o Swe LTI SIIGI DRI Wiqr S |
QT I ¥ 0 o Qo & R fifer § seifa o6 sl & S[A Y A1 IO § U
D VBN B R 10 Rt v g o g | '

! e A i gisS N\ oA 3 A\

L 20 ¥ 3 SR SR S S SRR o S ¥ | aess e e o EREIEREE SN
BT SN -5 o Ry o # | . »

RCINN GBI =19 SR The Contractor labour (Regulation and, Abolition) Act 1970 @ Sl

IR SR W Y o1 FRFIRIN BPR O3 BSIC gy Gfife Y do waldra R o R
R |

@Y Building and other construction workers (Regulation of Employment & conditions of service) Act

1996 and Building and other Construction Workers welfare cess Act 19 G6 Y 3!{!‘”\’{"_! il '\'jﬁﬂ’\’ﬂ T W
NI /136 @ IR A T W U e G710 G e e e A o i v
R X 07 ShER BT e o fer /e e & wrr gl TRtk o £

, 3, 1/ I Yo @1 g
(ormi~16) BT 9y srerar Seh T e aifeeicTant @ W) Ao, B B w4 TR T A
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126 | . 41

ST AT 7 T PAN CARD B B 15 R 3 afe T ot | ;
9. :_E Erep R Eh| W SeRBRa cpwd.gov.in ¥ contractor login TR SN W9 Ywg uy uplmd
_ 10, gﬁgﬁw@ﬁﬁ@mmmmﬁﬁwmwmmﬁmmﬁmwwm o
1. Atpage no 5I4 ffI\IT The item No 4
. of 1e item No 45 of sohedule of quantit t
e part of the agreement ; k y —— two liems Tlus WJH
S.no Descrnfgtm Amended ;| Qty Urite | Réte Am:
Providing and filling the o 41 . ; :
jolnts with spm{ yarm, Providing and filling the joints with
cement slurry and cement spun yarn, cement slurry and
45 witlar 164 - cement mortar 1:2
(4 caments 2 ﬁne|sand) in (L cement ;2 ﬂn.e sand) in S.C.I./ C.l.
$.C.1/ C.l. Pipes : Plpes
45.1 10Q mm dia pipe 100 e dlia Ble 100 eqciw 198. * 19¢
Providing and fixing bend of required
45A degree with access doat, insertion
= rubber washer 3 mm thick, bolts and
: nuts complete,
45A.1 e 100 mm dia
45A1, i S -
.1 e "238?9&5 PRI | gand castiron S&S as per 53989 | 200 | each | 7052 | 141
TG
- ﬂm%mﬂ%mﬁaﬂvﬁwmm
W\“"X
e IR |
1‘?"0\0 TIEFT Q&E)Tﬁﬁ (
a%gw T Rl
Tffery =
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SPEED POST
e-IVIAIL

Govt of india
G alftre, T Hed,

o~ /) : Executive Engineer, ‘QY Dx\nsmn,
@@ pal R, vl w4, -4 RaRE, T o,

C.P.W.D., East Black-4, Level-4, R.K. Puram, New Deihl

Yoy T 10 ¢ 01126185509 B H0-2618277 .
tmail ID : Deleecq.cpwd@nic.in ;
. : - [ ; e 5 ¢ £ -, \ ﬂ”'}‘ \‘/:‘; a‘:g(/‘:-)’i
W0 54(1)(1) /& 50 /R0M0 /T~ /202425 / | I b feslmialna os L
By i,
Girdhari Lal Chayhan and Sons
Rzc -3/6, Mahavir Enclave,
Dabri Palam Road,New Delhi-110045
E-mail-chauhanlallan@gmail.com
£ Ph.No-9313042769

ﬁlﬂj » Upgradation & renovation work of Washrooms in R & D building at C-DOT campus,
: Mandi road, Ne\(y Delhi-110030. (SH :- Civil & Electrical work)

i e,
5 ST PrY @ WG H Rs.4,27,84,741/- (Rupees Four Crore Twenty Seven Lakh Eighty Four

Thousand Seven Hundred Forty One Only) (Civil Rs.3,70,36,361/-+ Eiect Rs. 57,48,380/-) @ &1 GUIEK]
arper et ifaer @ e g fHfafRe W Rs.2,35,95,654/- (Rupees Two Crore Thirty Five Lakh

Ninty Five Thousand Six hundred Fifty Four Only) (Civil Rs.1,96,29,271 /- + Elect. Rs,39,66,382/-)
N YIRE) & TSl ) SIR W W ) foRIT AT § S { SRR @I W 44.85 URISIT @9 (Civil 47,00
TS B + Bleet. 31.00 k@ o7 ) §

S SO SR R R w99 @ il B @ o7 A @ MR Rs.11,79,783/- (Rupees Eleven Lakh
‘Seventy Nine Thousand Seven Hundred Eighty Three Only) @1 FoTeR RS TRaR 4 ¥ |
3315 A o2 A 21 0 o i e e s Ll L
¢ WA Sell o wue—1 ¥ far Wy § @ U R 07 Wi e ey |
o2 uiRa frores o @ e 8wl R e vaRia ol o Suer B @ Su e e
U R Srayae T i) R S G SN YeEr] Sl sRiNere Wi S |
U S 8 3 B @ e @ forg ey F softa (04 w8 @ IR W o) O 5 T
'f—ﬂﬁaﬂ zbﬂ?n‘lr? mi%vre‘m‘q\q al ol |
| 20 W IR QIR T SN T AR TS o i ¥ | amaga ﬂcr\ TR o g W e
g e‘T\ iﬂ—w‘ﬁ tﬂﬁ—o Vo {2 IR § »
« P3N C{ﬁ T **19 STR" The Contractor labour (Regulation and Abolition) Act 1970 @ il

Sl TRI TIT Y TR FRMSRIR EPE G4 BSIC e RIRIEER] B e e R A PRSI
TR |

o

oS SR

“ T

8 Y Building and ather construction workers (Regulation of Employment & conditions of service) Act
1996 and Building and other Construction Workers welfare cess Acl 1966 T IHTe Al "Tm“t‘ T

7Y @ UR-36 @ SN REARER LS EI i S B (e L i L i
IRERT Y U7 SheR gRT W S ﬁ“w/ﬁﬂ*ﬁa foer = T TH»T aa—ﬁﬁr i rrﬁﬁfn o @ YR @
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1. At page no 54 6f NIT. The item No 45 of sohedule of qmntlty cont'uns two liems Tlus wﬂ[
be part of the agreement

S.no . Descri;?tio1 Amended . [ aty | Usit | Rdte‘;‘ , F e
Providing and filling the it : M e
jolnts wgnth spu ygn T Providing dnd filling the joints with "
cement slurry and cement spun yarn, cement slurry and
45 haHEr i » cement mortar 1:2
M perian 12 ﬁne‘sand) i (L cement : 2 fine sand) in S.C.L./ C.I,
S.C.1./Cl Pipes: Plpes:
45.1 . 100 mm dfa pipe | 100-

100 mm dia pipe
Providing and fixing bend of required
45A degree with access dodt, insertion
rubber washer 3 mm thick, bolts and
: nuts complete,

each 198.1(:: 19§

45A.1 » 100 mm dia
45:/{\1' Sand cast lrggésgzs A8 per e Sand cast iron S&S as per 1S-3989 | 200 | each | 705.2 | 141
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1 29 SPEED POST
E-mail

NG TSGR
Govt. of India
TR AR, R’ HE,
Executive Engineer, ‘Q’ Division,

DAL, bl @4, a4 AR DI, 78w,
C.P.W.D., East Block-4, Level-4, R.K. Puram, New Delhi
B ¥0 : 011—26185509 e 7026182773
Email ID:Deleecq.cpwd@nic.in

w0 54(1)(1) /7Y o /<1030 /U1 /2024—25 / | €0 7 fig : 13/08 | 202Y
a9,
A/S/h. Rajeev Kumar
Registrar &Head
€ Campus Infrastructure Division,
Centre for Development of Telematics,

C-DOT Campus, Mehrauli,
New Delhi-110030.

Sub :- Upgradatioh & renovation work of Washrooms in R & D building at C-DOTcampus:

Ref:- :1) Your office E-mail dated 03.04.24 (copy enclosed)
2) Your office letter no. Campus/CPWD/2024/01 dated 04.04.24
3) g e, Fofc03i0.-3, BT H T W0 20(10)/2024-25 /030 / F0f0aio.
-3/111 B 9% 23.04.2024

4) Your office E-mail dated 13.05.2024
5) OM No. DG/SOP-2022/32 dated 01.05.2024

6) This office letter no 20(4) / 030 / T H0 / 2024.25 / 11002 feT® 21/05/2024
7) 0 54(1)(1) /<R %0 /00 /U—1 /202324 /1862 [aTieb 12.08.2024

I am writing to inform you that the tender process for “Upgradation & renovation work
of Washrooms in R & D building at C-DOT campus, Mandi road, New Delhi-110030"has
been successfully completed. After careful consideration and evaluation of all submissions,
we are pleased to announce that the agency Sh. Girdhari Lal And Sons has been selected ,
based on their proposal meeting our requirements and expectations.

The total Estimated amount of this work is Rs. 4,27,84,741.00 and the above agency
has quoted the rate 55.15 % (below) which is 2,35,95,653.33for this work.

As the tender process now concluded, we are excited to move forward with the next
phase of the project. Work is scheduled to commence shortly, and we will ensure close
coordination with above agency to ensure smooth progression and timely delivery. We are

committed to maintaining transparency and open communication throughout the project
implementation.

: R.T.0.
= 42
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Should you have any queries or require further information regarding the project or
the= awarded agency, please do not hesitate to reach out to us. Your satisfaction and

cor fidence in our services are our top priority, and we are dedicated to delivering a
sie wessful outcome for this project.

Thank you for your continued trust and support. We ook forward to working closely
wi thyou and above agency to accomplish the project goals effectively.

%mw

T Hed, B,
ARG, TeiGee |
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| ANNE“&URE- 4 e o
{Refereme Para 3.1.1. 1(2) & 34 2 1 (5))
MEM@RANDUM @F UNDERSTANDING

Road, New Delhi on ?0 05 "024 between Sh Rajeew Kumar Regastrar & Head Campus A
Infrastructure - Division Incharge fherethh callsd the ‘Chent Department’ } and the terms_.'-

“CLIENT Depamnent’ Shaﬂ mean dnd mciude 1ts admmxstrator exet:umrs and asszonee'-oni ONE_.*‘ !
PART. ; o o A, T B, S

“Ajay- Ixmnar havmtr it
O-Division, CFWD, East .BZQCk—4 RK. Pw am, New Delizr OTHER PART

CPWD' thmugh xts Pxecutxve Enameer sz 4

‘office at

W HEREAS the chent has aoreed fo. entrust the W orlu’ pro_gect relatmo to Kenovanom
& Upgr adation of mfooms in ‘main RED building at C-DOT. Campus, Mafzdz R ad, Né >
Delhi-110030. (name of work) at Ce#ztral ﬁ:» Developmen‘ of Telemaz‘zf's “CP6 ‘
Mandi Road, New Delli heremafter referred 0 as “Project” 1o LPWD on the: 1erms and condmon .
set forth hereinafter and where as CFWD' throuch its Executwe hnomeer/ngecr
agreed to undertake and complete the VVOLL./ pl Oject accardmof e

NOW, IT IS HEREBY AGRE ED B;:m EN THI: PARTIBS AS UNDER:
Responsibility of CPWB : | ‘

1.1 The' CPWD as an Executmﬁ Aaencx for the above work/ prolect shal] can’y oui the"" a
' ‘entire plannmg and Renovation &. Upgt idation of was]zt QOmS. in main R&D bm{dmg,
at C-DOT (.rrzpzrs Mands Road New: De!lzz—l 10030: for the mtended usc of the:-
~ client mcludmg its pLOJEGt managemem; supervnsmn ‘and. related servwe B
1.2 Afier rece1pt of A/A & EIS fiom the client department the CPWD wxll pmpme and” oo
~° submit various detailed architectural drawmos and service: plans to Local Bodies
whose applox alb are’ iequned ‘hefore- takmo up 'fhe ccmsu uctxou work These Local':'-

bodies are mdcpendent orvamzatmns and CPWD. hds not control ovcr them Thesa el
o . Local Bodies take their own time. for. approvm‘ ,"hc Plans. The: time reqmred 1o get:
such approvals is not included in the time’ of consu'uctmn mdxcated in the estnnate o
‘Although CPWD will make all“efforts to. get such ‘approvals early; it may. bc'.::_'

. mecessary. for the- chent department" 50 to pmbue thh Locai' Bodms for early:
: apprcvai . R RE o i TN

g8 ¥ CPWD does Aot bmd 1tself‘ to compleue the wo kw Mnn the esnmated cost.
N revnsed estimate will be submxtted as. and \when 1equne
14 Any dispute drising out of the operauon of the contraci(s) for the. subject work willbe . - -

~ subject to aibxtratlon as’ provided for in: ’the contract: agreement. CPWD will: defend-f._'_{._

the a1b1tratmn proceedmos as. best 4as.il. can and get the Arbxtratcr 'S AW a.rd examined o T

by the appmpuate authomy Thé dec:swn of the compstent: amhontv i CPWDto .+
- accept the avxard or to chalienﬁe the samc in a Court of Law wxll be_bmdmg'on the,.'._- Fiy
client departmcnt ' o E ¢ :
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EEY
e

_ client depaltment sha be Soleiy re-spdnsxb , el
K fﬁut:h stonpaoefabm1donmcnt ':of work mcludmcr claxms of contractors fep
I :__compensatxon/ damafres :
A ~Respensnbz}aw of ﬂue Chcm- ; 3 ; s
1.6 Assurance of funds for the qu esurnatecflcoat of ?,he worh as-worked out by’ CPWD.',‘.* b ke
including: departmemal charges shall bé given by the client deparlmem while: issuing’ goecti s
_the A/A & E/S of the wozk It addmcmal xunds are reqmred the's same w ﬂilhave -to be : -”'4' i
prowded b} the cham‘ depc.rtment on the Revxsed Estimates submitted: by CPWD E
Lk "The chent dcpamnem should hand over: vacant pcssessmn of Iand/sxte to CPWD fol :
' the: pro_}ebt ﬁ‘ee "'f-gm:umbram S -0 CS. - if 50 teq
' responq%bthty mr'dembhtmn;’ dm—m of
'Funds for makmg payment of all amounts whxch mav be. decrééd b} a Courtl: of ‘Law,
Tribunal or by award of an Albitrator m 1e]at10n to the »vmk wﬂl be made avaﬂabiu-‘ L
" bythe chent depamnent pmmpﬂy xrrespectme of it not bemo 3 patty before the Cour )
Tribunal or Arbltrator Such payr men 5 'Wh] bu m adfhtaon to the pavmentb made ’so Lhe'
contractors for execution of work, - Rt e : :
1.9 The client department wzl}. help CPW, Din=- E :
() 'Providing site for labmxr huts fcr the contractor 5 la’oour, &ec of cost, A
i (b) Provxdmg ﬁee access to contractm b materlals and. labour to the sxte (}f xvorlg A
(c) Providing electucrtv cannectmn fcu sxecution ‘of ka ‘on payment 0 usual" .
R R L N P otk G
(d ‘Sanction and release oi Ioad ﬁom xhe concemed Electnc ty Board/A .thon 3
1.10 _ The 1eahzatmn of aeposﬁ:s for Lhe ehecuuon of work and schec«ule of reiease ot funds' b
as pm CPWD W oﬂ\s Manual 20?2 Vlde OM \Io DG/SOP- 7(}22;’32 dated OI 05 70211'
as: S
(a) The mmai deposn wﬂ} be 30% of the A A&F/S of the vmrk upxo ’Rs 25 croxe o
. maximum two mstallments are permlitedi' , Sy B :
(b) The. mmal depo*-nt wxll be 100% of the: A/A&FIS‘ of the: 'work havmdmmpleum-* s Pl
¥ penod upto Si'{months m'espectrve of (a)& (b) above. - e Shbagini i
(c): -After initial deposﬁs are received,: the balance amount shall be depomed m st
: Vmsfallments by the ch‘.nt department within-15. davs of the reqmrernent and'f_f-’
. :_statement of expend;ture in bonn 65-A by the' I:mrmeer-mfhaz rr_ o g T
(d) The A/A& E/S. for the works is Rs. 4,78,97,000/- and time for completlonoff-l N
' work }s 04 months Hence it falls under categorv para 1 10 (a) & (b ) ¥

et
»
R

* C’Liﬁ?ﬁfﬁﬁép&rﬁﬁen& -'jﬁ, g o e ?'--'cpwn

&fm i 07_- i
S R p;\’\iEE\f‘ Z\EMAR “i it : : “
ol Sﬁ Rajeev Kamar ¥ Er. Agay Camar -
Registrar & Héad . 00 -Execm:we Engineer .
e CLCCaminis Tnﬁaslmcture Dmsmn Incharbe e A, SQ’-Division, CPWD," .
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13 Providing and fixing aluminium die cast
body tubular type universal hydraulic door
closer (having brand logo with ISI, IS : 3504,
embossed on the body, door weight upto 35 ke
and door width upta 700 mm), with necessary
accessories and screws etc, complete, 75 each 1124.85 ~ 84364.00
i4 Providing and fixing aluminium sliding door !
bolts, ISI marked anodised (anodic coating not ‘
less than grade AC 10 as per IS: 1868),
transparent or dyed to required colour or shade,
with nuts and screws etc. complete

300x16 mm g 225 each 303.25 68231.00
15 Providing and fixing aluminium tower bolts,
ISI marked, anodised (anodic coating not less
than grade AC 10 as per IS : 1868 ) transparent
or dyed to required colour or shade, with
necessary screws ete. complete :

200x10 mm

16 Providing and fixing aluminium handles, 1SI
marked, anodised (anodic coating not less than
grade AC 10 as per IS : 1868) transparent or
dyed fo required colour or shade, with
necessary screws etc, complete :

125 mm

17 Providing and fixing aluminium hanging floor
door stopper, 1SI marked, anodised (anodic
coating not less than grade AC 10 as per IS :
1868) transparent or dyed to required colour
and shade, with necessary SCrews  etc.
complete. »

Twin rubber stopper 75 each 72.35 5426.00
FLOORING

i8 Providing and laying rectified Glazed Ceramic
floor tiles of size 300x300 mm or more
(thickness to be specified by the manufacturer),
of 1st quality conforming to IS : 15622, of
approved make, in colours White, Ivory, Grey,
Fume Red Brown, laid on 20 mm thick cement
mortar 1:4 (1 Cement: 4 Coarse sand), jointing
with grey cement slury @ 3.3 kg/ sqm
including grouting the joints with white cement
and matching pigments etc., complete (for WC %
Area only), ' 500 squu 1330.00 665000.00
19 Providing and laying Vitrified tiles in floor in
different sizes (thickness to be specified by the
manufacturer) with water absorption less than
0.08% and conforming to IS:15622, of
approved brand & manufacturer, in all colours
and shade, laid on 20 mm thick cement mortar
1:4 (I cement: 4 coarse sand) jointing with
grey cement slurry @3.3 kg/sqm including
grouting the joints with white cement and
matching pigments ete. The tiles must be cut
with the zero chipping diamond cutter only .
Laying of tiles will be done with the notch
trowel, plier, wedge, clips of required
thickness, leveling- system and rubber mallet
for placing the tiles gently and easily. (for
washroom area cxcept WC area).

XS]
]
n

each 99.70 22433.00

2
[C8]
w

cach 66.25 14906.00

G.Est(C)

1—Nil O-Nil

iI D ~ Nit AE(C) CEsti(E}l  AE(E) EE(P) P-51
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Glazed Vitified tiles Matt/Antiskid finish of
size

Size of Tile 600 x 600 mm

2000.00"

©sgm

1464.85

2929700.00

ROOFING

20

Providing and fixing on wall face unplasticised
Rigid PVC rain water pipes conforming to IS :
13592 Type A, including jointing with seal ring
conforming to IS : 5382, leaving 10 mm gap
for thermal expansion, (i) Single socketed
pipes.

110 mm diameter

100

377.40

37740.00

21

Providing and fixing on wall face unplasticised
- PVC moulded fittings/ accessories for
unplasticised Rigid PVC rain water pipes
conforming to IS : 13592 Type A, including
jointing with seal ring conforming to IS ;5382,
leaving 10 mim gap for thermal expansion.

211

Coupler

110 mm

cach

136.15

2723.00

21.2

Bend 87.5°

110 mm bend

20

each

150.35

3007.00

21.3

Shoe (Plain)

110 mm Shoe

20

cach

131.85

2637.00

22

Providing and fixing unplasticised -PVC pipe
clips of approved design to unplasticised - PVC
rain water pipes by means of 30x50x50 mm
hard wood plugs, screwed with M.S. screws of
required length, including cutting brick work
and fixing in cement mortar 1:4 (] cement : 4
coarse sand) and making good the wall etc.
complete.

110 mm

each

371.30

18565.00

FINISHING

23

12 mm cement plaster of mix:

1:4(1 cement: 4 coarse sand)

1700.00

sqm

357.35

607495.00

Providing and applying plaster of paris putty
of 2 mm thickness over plastered surface to
prepare the surface even and-smooth complete.

3000.00

sqm

262.70

788100.00

[N}
N

Finishing walls with water proofing cement
paint of required shade:

New work (Two or more coats applied @ 3.84
kg/10 sqm)

900.00

sqm

116.90

105210.00

26

Providing and applying white cement based
putty of average thickness 1 mm, of approved
brand and manufacturer, over the plastered
wall surface to prepare the surface even and
smooth complete.

6500.00

sqm

156.05

1014325.00

27

Wall painting with premium acrylic emulsion
paint ol interior grade, having VOC (Volatile
Organic Compound ) content less than S0
grams/ live of approved  brand  and
manufacture, including applying additional
coats wherever required to achicve even shade
and colour,

271

One coat

sqm

238625.00
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Tt wreraTHT @ oy et g
VI I[OTHENT WSO ST
Commission for Air Quality Management in
National Capital Region and
Adjoining Areas

SAQM

F. No. 16014/13/2021/MERD/C&D - 08th January, 2026

To

The Registrar & Head

Campus Infrastructure Division Incharge,
Centre for Development of Telematics (C-DOT)
Mandi Road, Mehrauli

New Delhi-110030

Subject: Implementation of dust mitigation measures during renovation works and
strict compliance with GRAP directions issued from time to time

Sir/Madam,

It has come to the notice that renovation activities are being undertaken
within the C-DOT Campus, New Delhi. In this regard, it is reiterated that civil
renovation / repair works are a significant source of fugitive dust emissions and, if
not properly managed, may contribute to deterioration of ambient air quality.

2 In view of the above, you are hereby directed to ensure that all ongoing and
proposed renovation activities within the campus strictly adhere to the prescribed
dust mitigation measures as per extant rules/guidelines/Directions issued by
various authorities, including but not limited to the following:

i.  Complete covering of construction/renovation sites and building material with
tarpaulin or other suitable material.
ii.  Regular water sprinkling on debris, construction material, and internal roads
to prevent dust dispersion.
111. Prohibition on open storage of sand, soil, and construction material.

iv.  Proper handling, storage, and disposal of construction and demolition waste
in accordance with applicable rules.
v.  Ensuring that debris is not dumped or allowed to accumulate in open areas.
vi.  Deployment of adequate housekeeping measures to maintain cleanliness in
and around the work site.
vii.  Transportation of C&ID material in covered conditions only.

3 Further, it is emphasized that all renovation activities must be carried out in
strict compliance with the Graded Response Action Plan (GRAP) directions, as
issued and amended from time to time by the Commission for Air Quality
Management (CAQM) and other competent authorities. During periods of restrictive
GRAP stages, the directions applicable to construction and renovation activities shall
be followed scrupulously, without any deviation.

17 dt wfore, SraTeR AR yaq (W, d A, faf®m), efereta ant, 7€ fReeht-110001
17" Floor, Jawahar Vyapar Bhawan (SHTZ Building), Tolstoy Marg, New Delhi-110001

S (camﬁmT§!§9)11‘23701213, g -Ad/E-mail: cagm.etf-moefcc@gov.in
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4. Any non-compliance with the above directions or with GRAP orders shall invite
appropriate action under the relevant provisions of law.

> You are requested to ensure immediate compliance and sensitization of all
contractors, agencies, and personnel engaged in renovation works within the
campus.

O This issues with the approval of the competent authority.

Yours faithfully,

N

lo';%

(Gyanendra Yadav
Under Secretary, CAQM

17 &t #ifdrer, wraTe} @R Had (. .. fafwm), efeaweia anf, 8 feweht-110001
17" Floor, Jawahar Vyapar Bhawan ($TC Building), Tolstoy Marg, New Delhi-110001
QYHIY Tel:011-23701213, —Bdl/E-mail: cagm.etf-moefcc@gov.in 49
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T o Eho TA0-33004/99 REGD. NO.D. L.-33004/99

Che Gazette of India

EXTRAORDINARY
YT II—9vs 3—39-"Uus (i)
PART II—Section 3—Sub-section (i)

s | gEiow
PUBLISHED BY AUTHORITY

| 49 73 feoett, sgwfaar, swadt 25, 2018/919 5, 1939

No. 49] NEWDELHI THURSDAY, JANUARY 25, 2018/ MAGHA §, 1939

TATELT, q ST AT TR HATAT
gferg=aT

7% fewett, 25 s==9T, 2018

ATFTA. 94(3r).—F==131 TTFHTE, TATFLIT (F7e0T) ATa==9, 1986 (1986 FT 29) T 4T<r 6 ¥
gTeT 25 T TET IRAT T TANT F7d g0, TA=70 (Feemn) 5w, 1986 #1 4w wemew F7+ F o,

1. (1) == Pt #7707 et (Geen) dera e, 2018 21
(2) TSI H TAF THTIF FT AT KT TIT 2 |

2. YT (Ser) w1986 ¥, aEt-1 ), F W weAr 105 4 S gt aiEAtsAt F qew,
et F S §ie giEfeat geqsariod £ ST, a9iq —

“106. watawefity iwfa f srawr areht afeneaTst @ dafd Pt o R Hareamt F RPro g
ITUHA IYTIT FT ATSHATIR FTAT=IT

(i) wETETiE TR i AT AT e AT qET FEEIEAT TATAAT g ST SATA Atga
AAITET THTEAINT TG ATSAT % (AT HATAT Al 300 FTORAT |

(i) THHTOT EIAT 97 AT TET TF A ATAT HEAH TESAT AT SAF(E (TATA Heforh Tg+) T A0
(iii) TATe et ST SuTAt & =37 Oy Fir gare 7 v Jroehh

(iv) Fre ft g ar w3 v Tt 9w G gutore a1 o 3wt w1 aer Fair e GE e 995
GIET SITOAAT

(v) TgET FAE 99 999 T 59 A 1/3 A7 gigwanw 10 g7 aF F Heswe & =mmew fi
TS

(vi) o =TT TorTet i =T £ S

(vii) THHETIT T 9% FHAT T AT F [@FE@TE 39 F o0 g STHA IATAT FHT T4 X AL GZAT AT
SATORTT

531 GI/2018 1)
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107. =+ft FRutor vt e Bramsamat ¥ R oo Swerm Iurat 1 R st
() ot & ga7 qrEtat it B 76 F2re F°r ytaatad G qrom

(i) TRt amnft T guforss #v dewor Faa Futta e F der B s e e amh T
AT FT AEF F FFATE TSTIOT T Ui tera HFar srowm)

(iii) Ao Tt FoT aufores @ aver AT 7@ gu T oft avgw i aqgufs w96 & S

(iv) TRwTor o e goforss weeror @i fRaers v i afafator B s @i w2 a7 gt
T IHIHT IATT AT =T T IO |

ME : ST F9 T 106 @i 107 S9 T A7 o087t & forw @y g sgt gerw 10/ gasw 2.5
TTCE TS JT IUTEaT ATt | (Rerfa SrHTar 7 e grl”

[F1. . #F-16017/172/2017 -]
e uT g, dge af=

M : oo FaT IT F TATH, T, 9 1, G 3, ITEE () § FAT. T 844(H), AT 19 THEv,
1986 FWT WHTT &0 0 I i Fooarq S°d Fefera dre==rar g qered & au 7,
ERILES

FT.9T. 433(%), AT 18 arier, 1987; WAL, 176(x), AT 2 wrier, 1996; st 97(%),
T 18 F7ad, 2009; AT AT, 149(er), AT 4 77, 2009; =T F1.5. 543(%r), AT 22 FATE,
2009; @rr 1.7, 739(%), AT 9 =, 2010; ar . fF. 809(w), i 4 @=pae, 2010; A # 1.+
215(x7), AT 15 AT, 2011; ATATR. 221(%r), AT 18 ®T, 2011; ar.AT.f. 354(x), AT
2 7%, 2011; AT, 424(=), T 1 5, 2011; ATFTI. 446(F), AT 13 57, 2011; ATFL
152(=r), T 16 =T, 2012; TT.FT.. 266(er), AT 30 W, 2012; AT, 277(%), aTia
31 #wr, 2012; ATFT.MA. 820(), AT 9 F=%=T, 2012; Ar.F1.f7. 176(%r), a4 18 AT+, 2013;
a1, 535(), A 7 e, 2013; ArF AL 771(=), A 11 Rawe, 2013; anwrn i 2w,
AT 2 T, 2014; WAL, 229(F), AT 28 W, 2014; ATALE. 232(a), T 31 W,
2014; wT.FT.5. 325(xF), AT 7 WS, 2014; WAL 612(xr), aTHE 25 e, 2014; Ar.AT..
789(#), AT 11 F=aw=w, 2014; Fr.am. 3305(F), A 7 fTEww, 2015; Fr.em 4(H), aea
1 ST, 2016; TTATSY. 35(x7), AT 14 FA, 2016; ATATR. 281(aK), AT 7 AT, 2016;
w.#T. . 496(a), AT 9 WE, 2016; WAL, 497(a), AT 10 WE, 2016; TAT. 978(=),
e 10 @pa, 2016; 1.1, 1016(er), AT 28 wpav, 2016 i sfaw arv aferg==T deis
ar.#1.5. 1265(w), ar8i 13 avpae, 2017 e wentae B w4

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th January, 2018

G.S.R. 94(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely: -

L. (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-I, after serial number 105 and the entries
relating thereto, the following serial numbers and entries shall be inserted, namely: -

“106. Mandatory Implementation of Dust Mitigation Measures for Construction and Demolition
Activities for projects requiring Environmental Clearance:

(1) No building or infrastructure project requiring Environmental Clearance shall be implemented without
approved Environmental Management Plan inclusive of dust mitigation measures.
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(i)
(i)
(iv)

v)

Roads leading to or at construction sites must be paved and blacktopped (i.e. metallic roads).
No excavation of soil shall be carried out without adequate dust mitigation measures in place.

No loose soil or sand or Construction & Demolition Waste or any other construction material that
causes dust shall be left uncovered.

Wind-breaker of appropriate height i.e. 1/3 of the building height and maximum up to 10 meters shall
be provided.

(vi) Water sprinkling system shall be put in place.

(vii)
107.

(M)
(i)

(iii)
(iv)

Note

Note :

Dust mitigation measures shall be displayed prominently at the construction site for easy public
viewing.

Mandatory Implementation of Dust Mitigation Measures for all Construction and Demolition
Activifies:

Grinding and cutting of building materials in open area shall be prohibited.

Construction material and waste should be stored only within earmarked area and road side storage of
construction material and waste shall be prohibited.

No uncovered vehicles carrying construction material and waste shall be permitted.

Construction and Demolition Waste processing and disposal site shall be identified and required dust
mitigation measures be notified at the site.

: The serial numbers 106 and 107 above shall apply to cities and towns where value of particulate matter

10/ particulate matter 2.5 exceeds the prescribed limits in National Ambient Air Quality Standards.”
[F. No.Q-16017/172/2017-CPA]
RITESH KUMAR SINGH, Jt. Secy.

The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i), vide number S.O. 844(E), dated the 19™ November, 1986 and subsequently amended
vide the following notifications, namely:

S.0. 433(E), dated the 18™ April, 1987; G.SR. 176(E). dated the 2** April, 1996; G.S.R. 97 (E), dated
the 18™ February, 2009: G.S.R. 149(E), dated the 4™ March., 2009; G.S.R. 543(E). dated the 22™ July,
2009; G.S.R. 739(E), dated the 9t September, 2010; G.S.R. 809(E), dated the 4™ October, 2010:
G.SR. 215(E). dated thel5™ March, 2011; G.S.R. 221(E), dated the 18® March, 2011:G.S.R. 354(E).
dated the 2™ May. 2011; G.SR. 424(E), dated the 1* June, 2011; G.S.R. 446(E), dated the 13%Tune,
2011; G.SR. 152(E). dated the 16™March, 2012; G.SR. 266(Ez, dated the 30™ March, 2012;
G.S.R. 277 (E), dated the 31" March, 2012;G.S.R. 820 (E), dated the 9" November, 2012; G.S.R. 176(E),
dated the 18"March, 2013; G.SR. 535(E), dated the ?'hAugust, 2013; G.S.R. 771(E), dated the
11™ December, 2013; G.SR. 2 (E), dated the 2™ January, 2014; G.S.R. 229 (E). dated the 28" March,
2014; G.SR. 232 (E), dated the 31¥ March, 2014; G.S.R. 325 (E), dated the 7" May, 2014; G.SR. 612(E),
dated the 25® August, 2014; G.S.R. 789 (E), dated the 11™ November, 2014:S.0. 3305 (E), dated the
7% December, 2015; S.O. 4(E), dated the 1° January, 2016; G.S.R. 35(E), dated the 14™ January, 2016
G.SR. 281(E). dated the 7" March, 2016; G.SR. 496(E). dated the 9™ May, 2016,
G.SR. 497(E), dated the 10® May, 2016; G.S.R. 978(E), dated the 10® October, 2016,
G.SR. 1016(E). dated the 28™ October, 2016 and lastly amended vide notification GSR 1265(E) dated
the 13" October, 2017.
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CENTRAL POLLUTION CONTROL BOARD

%%='-':; W Lifestyle for wafavor, a9 ¢4 wiaary gRad= w369, 9RG GBI,

Environment

s MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA.
CPCB
No.: CM-13011/2/2026-LAW-HO-CPCB-HO January 19, 2026
To,

The Member Secretary,

Delhi Pollution Control Committee,
6th Floor, C Wing, Delhi Secretariat,
IP Estate, Delhi-110002

Subject: Hon’ble NGT Original Application No. 663/2025 Shubham Verma Versus Central
Pollution Control Board & Ors. - reg.

Ref.: Hon'ble NGT (PB) order dated December 23.12.2025 in Original Application No.
663/2025.

Sir/Madam,

This is in reference to the above-cited order of the Hon’ble National Green Tribunal (NGT)
(copy enclosed).

2. The issues raised in the matter are about the construction activities involving extensive
demolition and construction inside office campus of the applicant in Mahrauli,
Delhi inspite of the restriction imposed by GRAP-IIT and GRAP-IV.

3. Central Pollution Control Board (CPCB) has been impleaded as Respondent No. | in the
matter and and may be required to file its response/reply before the Hon’ble Tribunal.

4. In this regard, it is requested that the matter may kindly be examined at the appropriate
level. Further, necessary action, as deemed fit, may please be taken, and the status report
in this matter may be provided to this office at the earliest.

Encl.: As above Yours faithfully,

b/

——

(Sharandeep Singh)
Additional Director & Head-UPC-I

“uftarer we" gEt 3t R, feeett - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
G XHTY /Tel : 43102030, 22305792, ?}WNVebsite: www.cpcb.nic.in
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